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Misc. petition NO. 

Contempt pet .t t ion No. 

ReV jew AP lie at ion NO. 

Applicant(s) 

Respondents 

dv cc ate ( ) for te  
y. 

Advocate3S) fo: the Respondents 	Q  CO.-  

Notes 
Order of the Tr. .. 

4.4.05. 	Present: Hon'ble Mr.Justice G.Siva- 
Rajan, Vice-Chairman. 

Post the matter on 11.4.5, 
before Division lench. 

Vjce-cIãjrman 

11.04.2005 present: The Hsn'ble )4r.Justice 6. 
Sivarajan • vice-Chairman. 
The Honble Mr.K.V.Prahladan 
Member W. 

Heard Mr.N.ASingh, learned 
counsel for the applicant and Ms .U. 
Das. learned Addl.C.o.S.C* for the 
respondentse 

it is the case of the applicant 
that an appeal dated 22.5.2001 
(Jnnexure-L) has been submitted 
before the let respondent against 
the dismissal order dated 21.7.1908 
by the 3rd respondent and it 
affirmation by the 1st respondent 

TSi

e per order dated 27.2.2001 (nnex- 
e A inspite o reminder letters. 
nce it is stated that tmexure-t 

Centd. 

04 the Registry 

----- 

This 2rPt 	
form 

3S 	
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d -r• 	
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Cimtd. 

11.04.2005 is pending before the let respondent 
we are of the view that this app ii-
cation can be diapøed of at the 
'ads4iaaien stage itself with the 
direction to 1st respondent i .e. 

•••••- ... - . 	• . . .fls1er (p) 1  postal Dir ectorate. 
Gornment of Xndia to dieee of thf 
said appeal in accordance with liw 
any by a reasoned order within a 
period of three mentha f rem the date 7' 	-,fl  

/" " 	 of reipt of the copy of this srder. 
c 	

0.A. is4epoed of as 
above • Applicant will forward a copy 

• -. 	 of this judgment to the let respsn. 
, iC. 	' "k • 	 dent 'for compliance. 

Vice-Chairman 
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GUWAHATI BENCH. GUWAHATI. 

(An Application Under Section 19 of the Central 

Administrative Tribunal Act 1985) 

	

ORIGINAL APPLICATION NO. 	 /2005. 

SM L. Soithang 	 - Applicant 
-Vs- 

The Union of India & Ors. 	 - Respondents. 

List of Dates and Synopsis 

30.10.81 	Applicant appointed as Postal Assistant in Churacliandptw Post 
Office. 

1992-1996 Applicant woited as V.P. dehveiy clmk in same post office. 

19.11.96 	Applicant placed under suspension. 

Mix-A 	The photo copy of Memo No.FI-1/96-97 suspension order 
20.11.96 	confirmed by the senior supeiintendent of post offices, I.e., 
Page. 12 	respondent No.5. 

Mix-B 	The photo copy of memorandum with its aniexuro-1, authoiulies 
13.5.97 	propose to hold inquiry against applicant. 
Page.13 

Mix-C 	M. A. MALAI, Cl division office Imphal, appointed as  
24.6.97 	Presenting Officer. 
Page.16 

Anx-D 	KB. Hazarika, Sub-Division Inspector (P) Ukhnil Sub 
24.6.97 	Division, Appointed as inquiry offices. 
Page.17 

Anx-E 	Inquiry under Rule 14 of the CCS(CC &.A) Rules, 1965. 
28.10.97 
Page.18 

Mix-F 	M.A. MaW being transfenied to Anmachal Pradeali, Slui B. Rajbangahi, 
9.1.98 	SDPI 05, appointed as the presendy offices. 
Page.19 

Anx-G 	Proceeding of Pi'chmmary HOann& 
29.5.98 
Page.20 



26.6.98 	Enquhy report submitted, 

Anx-H 	Applicant dismissed from service by IJireor Postal Sv1ce Manipur's 
21.7.98 	Memo No.F1-1196-97/Disc. 
Page.22 

Anx-I 	Appeal against order dated 21.7.98 before Post Master General N.E., 
6.9.98 	Circle, Shillong through directed of postal services, Manipur. 
Page. 26 

Anx-J 	Appellant authority upheld order dated 21.7.98 
27.2.01 
Page.28 

Anx-K. 	For appeal or review. If denier 
11.4.01. 
Page.31 

Anx-L 	Appeal before Membera (P), Postal Director of Govt of India, Assailing 
22.5.01 	order dated 21.7.98 (appeal is pending) 
Page.32 

Anx-M 	Reminder Ie1tei. 
05.02.04. 
Page.36 

Anx-N 	Cr11. Misc Case No.8 10 of 203 for consideration of the final Report. 
6.11.03 	which was filed against applicant. 
Page.37 

Anx-0 	The learned CJM, Churachandpur Manipur, discharged the app&ant as 
14.11.03 Athe final report showed insufficiency of Evidence joint application. 
Page.38 

• 	Applicant was rendering his service as VP (valu, paid) delivery 

Postal Assistant (PA) Churachandpur during the period from 

2.11.1992 to 18.11.96 he delivered 165 V.P. Articles and Its value 

and commission amounting to Rs.80,9461- (Rupees eighty 

1 thousand nine hundred and forty sb) only was used by the 

applicant in order to meet the treatment expenses as he was 

suffering from diabetic. As a result of which a Departmental Enquiry 

was held against the applicant, since the applicant have no 

alternative to repay the said amount of Rs.80946/- as such he was 

made forced to admit and requested to give a Chance to repay the 

aforesaid amount from his G.P.F. balance and the remaining due 

amount be adjusted from the monthly pay and allowances, But the ? 

Enquiry Officer failed to accept the apology I truth made by the 
' applicant and finally he was terminated from service w.e.f. 21.7.98. 

-- 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI. 

(An Application Under Section 19 of the Central 
Administrative Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	 /2005. 

Shri L. Soithang 	 Applicant. 

-Vs- 

The Union of India & Ors. 	 Respondents. 

c 

Particular of the Applicant designation and office:- 

Shri L. soithang, aged about 53 years, S/o Late Otpao, a resident of 

Phailian Village, P.O. & P.S. Churachandpur, District-

Churachandpur, Manipur "The Applicant was serving as Postal 

Assistant, Churachandpur, S.O. under the Directorate of Postal 

Service, Manipur, lmphal, Deptt. Of Postal. 

Particulars of the Respondt nts Name Designation and Address:- 

Union of India, represented by the Member(P), 

Postal Directorate, Government of India. 

The Post Master General, N.E. Region, Shillong, 

Department of Post. 

The Director of Postal Service N. E. Circle, Shillong, 

Department of Post. 

The Director Postal Service, Manipur, lmpahl, 

Department of Post. 
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5. The Senior Superintendent of Post Offices, 

Manipur Division, lmphal-795001, Department of Post. 

3. Particular of Order against which application is made:- 

3.1) Memo No.Fl-1/96-97, dated, Imphal the20.11.1996 issued by 

the Senior Superintendent of Post Offices, Mariipur Division, 
lmpaht-795001. 

3.2) Memorandum dated 13.5.97 being No.Fl-1 /96-97/Disc along 

with its Article of charges issued by the Senior Superintendent of 

Post Offices, Man ipur Division, lmphal-795001. 

3.3) Proceeding of preliminary hearing dated 29.5.98 passed by the 

Superintendent of Post Offices, Manipur Division, lmpahl-795001. 

3.4) Order dated, Imphal the 21.7.98 being No.Fl-1 /96-97/Disc 

issued by the Director Postal Service, Manipur Division, 

Imphal- 795001. 

3.5) Office letter No.STAFF/109-Misc/7/98 dated, Shillong, the 

27.2.2001 issued by the Postmaster General, N.E. Region, 

Shillong-793001. 

4. Subject in brief 

That your applicant begs to state that while he was rendering his 

service as VP delivery PA Churachandpur SO during the period 

from 2.11.1992 to 18.11.96 he delivered 165 V.P. Articles and its 

value and commission amounting to Rs.80,946/- (Rupees eighty 

thousand nine hundred and forty six) only was used by the 

applicant in order to meet the treatment expenses as he was 

suffering from diabetic. 

I 



As a result of which a Departmental Enquiry was held against the 

applicant, since the applicant have no alternative to repay the said 

amount of Rs.80,9461- as such he was made forced to admit and 

requested to give a chance to repay the aforesaid amount from his 

G.P.F. balance and the remaining due amount be adjusted from the 

monthly pay and allowances, But the Enquiry Officer failed to 

accept the apology I truth made by the applicant and finally he was 

terminated from service w.e.f. 21.7.98. 

Jurisdiction of the Tribunal 

Since the applicant was an employee under the Directorate of Postal 

Service, Manipur, Imphal, the Central Administrative Tribunal Gauhati 

Branch has the ample jurisdiction to decide the case. 

Limitation 

This application is within the limitation prescribed in Section 21 of the 

Administrative Tribunal Act, 1985. 

Facts of the Case 

Facts of the case in brief are given below:- 

7.1) That your humble applicant is a citizen of India and as such he 

is entitled to all rights and privileges guaranteed under the 

Constitution of India 

7.2) That the applicant is one belonging to the schedule tribe 

community in the State of Manipur and was serving as postal 

Assistant at Churachandpur Post Office since his appointment to 

the post of Postal Assistant on 30.10.1981 and since then he have 

been discharging his duty as assigned to him by his superior officer 

diligently and honedy without any adverse remarks against his 

service. 

*. 
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7.3) That, the applicant worked in V.P. counter as V.P. delivery 

clerk in the same office since 1992-1996 and during the aforesaid 

period he was placed under suspension vide MemO No.Al/Misc/L. 

Soithing dated 19.11.96 on the ground of misappropriation of V.P. 

articles amounting to Rs.81,060/- by Shri U. Basumatary, SPIPOS, 

Churachandpur which was confirmed on the next day by an order 

issued by the Sr. Supdt. of Post Offices, Manipur Division, Imphal 

Vide Memo No.Fl-1/96-97 dated 20.11.96. 

Annexed A is the confirmation of suspension order 

issued by the Sr. Supdt. of Post Offices Manipur 

Divn., Impahi. 

7.4) That, the concerned authority proposes to hold an inquiry 

against the applicant under Rule-14 of the Central Civil services 

(Classification, control and appeal Rules 1965) vide its 

Memorandum bearir g No.Fl-1196-97IDisc dated 13.5.97 enclosing 

the substance of the imputation of misconduct or misbehavior as 

Annexure-1 to the Memorandum and the proposed inquiry was held 

in the presence of enquiry Officer duly appointed for the same. 

Annexure B is the Memorandum dated 13.5.97 with its 

An nexu re-I. 

Annexure C,D, is the order dated. 24.6.97 as to appointment 

of Presenting Officer and Inquiry authority. 

Annexure E, 28.10.97 for attending the related document to 

the enquiry. 

Annexure F, is order dated 9.1.98 for appointment of new 
Presenting Officer. 

7.5) That, the applicant submitted his defence statement dated 

6.6.97 and in the said he have also made a request to the 1.0. that 

he will make total recovery of the alleged misappropriateci amount 
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from his pays D.A. and other payable amount to him from his 

account to the government and the misappropriation was not his 

1I intention or purpose but due to irregularity cause in the 

maintenance of V.P. articles- value on his part to some extent. The 

Superior Officer(s) or controlling officer were failed to perform 

important routine checking duty. There was no routine checking 

within the span of one year. 

7.6) That, the applicant had said so, that he may get relief and his 

problem may be settled without termination, as he belongs to the 

economically backward class and he is desperately in need of the 

said job to run his family, as was advised by the senior official 

7.7) That, the enquiry Report was submitted vide SPOS Imphal 

letter No.A-1/lnqury/Rule-14/1/97-98 dated 26.6.98 to the 

concerned authority with the representation of the Applicant 

(charged Officer) dt. 29.5.98 thereby he had admitted to all the 

charges leveled against him with the hope that the concerned 

authority will give him a chance. Further he had stated that he 

would repay all the du.es from his GPF balance and further 

remaining amount frum his salary. 
.j  

7.8) That, from the said enquiry report and representation of the 

Applicant the concerned authority have come to the finding that the 

applicant had mis-appropriated the said amount and he desires to 

be punish in commensurate to his offence and passed the order of 

dismissal from his service with immediate effect by the Director 

Postal Services, Manipur Divn. Impahl vide Memo No.Fl-1/96-, 

97/Disc. Dated 21 .7.98. 

Annexure JO is the order dated 21.7.98 

7.9) That, being aggrieved by the said dismissal order, the 

applicant filed Appeal/Review before the Post Master General, N.E. 
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Circle Shillong (Through the Director of Postal Service Manipur, 

Imphal) to review the finding of the dismissal order dated 21.7.98 

on compassionate ground but he was instructed that 

appeal/representation against service dismissal be submitted to the 

P.M.G. Shillong (N.E. Region) through their Office vide 

communication lette. No. Fl-i /96-97/Disc. Dated 3.9.98. And as per 

instructions Appeal was submitted before the same for favorable 

orders and to excuse the offence so committed by the Applicant. 

11 

Annexure i,t is the Review. Petition dated 6.9.98. 

7.10) That, further an appeal was made to the post Master-General, 

North East Circle, Shillong, Meghalaya with prayer for modification 

of the extreme penalty of dismissal from service impose upon the 

Applicant to that of a minor or less leinous penalty providing him the 

privelege of getting re-enstate to his former post with protection of 

past service for the purpose of pension crave for, however the post 

master General N.E. Region, Shillong expressed his view in his 

order No.STAFF/109-M ISC/7/98 dated 27.02.2001 that he did not 

find any reason to change the punishment awarded to the Appellant 

(Applicant) by the disciplinary authority under DPS Imphal, Memo 

No. Fl/I /96-97/Disc Dated 21.7.98. 

Annexure J is the order dated 27.02.2001. 

7.11) That, the contents of the said order was communicated to the 

applicant vide N.O. DPS(HQ)/Misc/2001 dated, Shillong 11.4.2001 

with the information that he may address the member (P) of Postal 

Directorate New Delhi for appeal and review if so desired. As such 

the Applicant approached. The Member (P) Postal Directorate, 

Government of India, New Delhi-i by an appeal dated 22.5.2001 

for modification of the extreme penalty of dismissal and further for 

imposing a minor or less Leinous penalty providing him the 

privileges of getting re-instatement to his former post. 
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Annexure K is the letter dated 11.4.2001. 

Annexure L is an appeal dated 25.5.2001. 

7.12) That as the authority concerned did not consider properly the 

said representation/appeal of the applicant, your applicant had to 
/ 

file several representations/reminder again and again before the 

members (P) Postal Directorate, Government of India New Delhi-i. 

The last one of the said reminder is dated 05.02.2004 for disposing 

of the Appeal at the earliest humanitarian ground. 

\nnexure M reminder letter dated 5.2.2004. 

7.13) That, a criminal case was filed against the Applicant bearing 

No. Cril. Misc Case No.810 of 2003 (Ref. F.I.R. No.69(3) 1997 of 

CCP P.S. u/s 420/409 I.P.C. before the Chief Judicial Magistrate, 

Churachandpur and the Hon'ble Court has pleased to passes 

orders dated 6.11.2003 and 14.11.2003 whereby the 

accused/Applicant was discharged from the case and his bond and 

surety bond were cancelled thereby closing the proceeding of the 

case. 

Annexure N and 0 are the Honble Courts Order 

dated 6.11.2003 & 14.11.2003. 

7.14) That this application is filed bonafide and for the interest of 

justice. 

The applicant craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

8. GROUNDS FOR RELIEF :- 

8.1) For that here being insufficiency of evidence to bring home the 

charges as raised against the applicant, the impugned order of 

dismissal dated 21.7.98 and consequent order dated 27.2.2001 

passed by the appellate authority are liable to be interfered with. 



8.2) For that assuming without admitting that there has been 

irregularity on the part of the applicant, even then, non-crediting of 

value and commission as alleged does not absolve the superior 

authorities of their irregularities in as much as they having not 

checked and assessed the same and the authorities having 

proceeded against the applicant only to the exclusion of others, 

culminating to the order of dismissal, the same is vitiated and calls 

for interference by the Hon'ble Tribunal 

8.3) For that there being no cogent and adducible evidence to hold 

the applicant as responsible for the alleged irregularities and the 

learned Chief Judicial Magstrate, Churachandpur, Manipur, having 

recorded a finding that the applicant was discharged due to 

insufficiency of evidence, the impugned order of dismissal dated 

21.7.98 is not cr'mrnensurate with the gravity of alleged 

misconduct, if any and as such the order dated 21.7.98 and 

consequent order dated 27.2.2001 are liable to be set aside and 

quashed. 

8.4) For that the concerned authorities having failed to take into 

consideration all relevant the facts and considerations and having 

proceeded to inflict the penalty of dismissal on irrelevant and 

extraneous considerations, the impugned orders dated 21.7.98 and 

27.2.2001 are vitiated and as such are liable to be set aside and 

quashed. 

8.5) For that the concerned authorities committed manifest error of 

law in inflicting the order of dismissal completely glossing over the 

attending materials on record and as such the orders dated 21.7.98 

and 27.2.200 1 are liable to be set aside and quashed. 

8.6) For that the applicant having admitted his liability out of fear, 

the concerned authorities ought not to have proceeded against him 

in the absence of any evidence sustaining the charger as alleged 
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and as such the impinged order being vitiated, are liable to be set 

aside and quashed. 

8.7) For that the police having carried out.the investigation in the 

criminal Misc Case No.810/2003 in full conformity with the 

procedure of law and the authorities having miserably failed to 

produce any evidence against the applicant, the impugned orders 

are liable to be set aside and quashed. 

8.8) For that the finding of the appellate authority that the applicant 

• could not furnish any evidence that he did not actually 

misappropriate the amount is illegal in as much as save and except 

the admission out of fear on the part of the applicant, the authorities 

totally failed to prove the guilt of the applicant and the appellate 

• 

	

	 authority having glossed this vital aspect of the matter, the 

impugned order are liable to be set aside and quashed. 
I 

8.9) For that in any view of the matter, the impugned orders are 

liable to be set aside and quashed. 

9 Details of Remedies Exhausted:- 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under section 19 of the Administrative Tribunal 

Act, 1985. 

10 Matters not Previously filed or Pending in any other Court:- 

The application further dec!ares that he has filed application in 

respect of the subject matter of the instant application before the 

Member (P) Postal uirectorate, Government of India, New Delhi-i. 

The application is still pending from 22.5.2001. 

J 
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Relief Sought for:- 

Under the facts and circumstances stated above the 

applicant most respectfully prayed that Your 

Lordships may be pleased to admit this application, 

call for the records of the case, issue notice to the 

Respondents as to why the relief and relieves sought 

for the applicant may not be granted and after hearing 

the parties may be pleased to direct the Respondents 

to give the following relieves. 

11.1) That the Hon'ble Tribunal may be pleased to direct the 

Rspondents to set aside and quashed impugned order of 

dismissal dated 21.7.98 and consequent order dated 27.2.2001 

passed by the appellate authorities. 
 

11.2) To pass any other relief or relieves to which the applicant may 

be entitled and as may be deem fit and proper by the Hon'ble 

Tribunal. 

11.3) To pay the cost of the application. 

Application is field through Advocate. 

Particulars of I.P,O. 

l.P.O. No. 	 1 l 	I 2-3 
Date of Issue 	/ 
Issued from 

Payable at 

List of Enclosures:- 	
r 

As stated above. 

Verification 



VERIFICATION. 

I, Shri L. Soithang, son of Late Otpao, aged about 53 years, resident of 

Phailian Village, P, 0. & P.S. Churachandpur, Manipr, do hereby solemnly verify 

that the statements made in Paragraphs Nos?' 	 are 

true to my knowledge and those made in paragraphs NOS. 1?  
TSJ)rr.   '1   i'o,   are 

being matters of records are true to my information derived there from which I 

believe to be true and those made in paragraph No. 7 are true to my legal 

advice and rests are my humble submissions before this Hon'ble Tribunal. I have 

not suppressed any material facts. 

And I sign this verification on this.3P. .day of 	2005, at Guwahati. 



,\ 4!NEXUREIJ,.: 
Department of Post:Ind.ta. 

Office of the Director Postal Servicea:Manipur:Imphal: 
795001. 

Memo No P1_1/9697. 	ted at :iPha1.  the 2041.96, 

Whereas an order.  placing Shri I Soithang, PA. 
Churachandpur 8.0. under suspension was issued by Shri 
U, Basuatazy. SDIP0s Churachandpur vide his memo No. 
A1/4iaC./LiSoithang dtd 19T,1l.96. 

Now, therefore, the undersigned in exercise of the 
powers conferred by clause 2 and 4 of .  para 7.. of the 

-tnstructiona below Rule-10 of the ~ ntral 
Civil Srvices(Claaeifiction, control and Appeal) Rules. 
1965 hereby confirmed the said order of suspension. 

(aic. BISWANA H SINON) 
Sr. Supdt. of Post offices 
MaapurDivn:Impha ,179001. 

Copy to s- 
Sri .L 1  Soith.. , PA churachandpur 8.0* 
for information. 

2*1  The PostmaserrIaphal H.O. 
34 The SDXPOa Churachandpur 795128 

for information. 

4•  Vgj _ - 

) 
5, Cj 58  in which *he suspension order 

was ma4ó are as follows : 

M/a Ot arno tfrom at least 220 	articles 
• añoutting approximately 

(R. X-4. BISWANATH SINGH) 
Sr* SUpdt'oi of Post :óffices 
Maipur Divn;Xmphal-795001. 

.• 	 - 

' 

UC CO 

£4voCa I 



• 	
. : 	

. 	
g . 	

• 	 ' ,1 	- 

	

I 	, 	 I 

. 	 RE.PAK I 	UI. potSI,lNO \ IA 
OFFICE OF THE DIRECTOR POSThL SERI St 	IP 	I1PHL-795OO1. 

JA 

No. 'l4/9'.97/DjBa 	 Dated at Imphal the ],3597 

I1EIIORANDUM 

The.undreigne
-

d proposes to hol.d a inquiry against 

7u.g i_14 of the Central Civil 9er vices '( Ciassification,Cohtro 
nd Appeal 1  Ru.løs 1965. The #ostance of the imputton of mis-

,jriduct and or misbehabiour in respect 1Df which the inquiry 
:oposed to be held is set ou in the onalosed statement of ar' 

•  1es of charges .( Rnnexuro–I).t-atatenent of theimp4tation of 
misconduct or misbehaviours in $uppDrt of each article of charge 
is enclosed. .(nnexur a –Ii). A list of documents by *wh:ich  and a 1 

wi.tnessnea by whom, the artJcles of charge are proposed to be 
are also enJ.osed (A-rexut a III and lu)... 

1. 	Shri 	SyLbpn p. 	 ,. . . is d•-irected \ 
to submit withinj 10 daVs f,hereceit of this memdrandurti as 
written stabemefli\ of his defenpo e.rd also' to state whether he 
desres to be heard ir persons. 	 - 

	

- 	
I 	- 	' I 	 •-'- 	- 

30 	He is informed that
I 
 e.ri.Wquiry will be held only 'n 

respect of those articles df .charge ad are npt admitted. He ' 
should therefoie, spec i?ically' 1 admit Dr.- deny each artic.Os .of 
charge.. 	 - 	 • 	•. 	

I 
- -.. . • 

ShriLiOLth .P 	qpr.SO It ... • isrur 
ther iñformsd that if he dues,not IsOmit his wr itteh s.tatoment of 
defence on or before the date, apdifi,ed in para2 above, or does 
not'àppqar in person before tho ipuiry authority or o.therwise 
rails or -reIusas to Comply uth the provision of Rule –14  of th3 
CCS(CC) Rules, 965 or the 	ders/directions issued iñ.pursuanc, 
or the said rule s  th 	. inquiri.ng'euthority may hold the 
iflquZ'iy against him . 	EX.PARE.  

'Attention ofShri, 	'M' 	 .I?$' . 
thvitd'tij Ru,:Ja 20 of the CtS6duct)Rlo , 1964, under 
';hich -no Govt. $eruant shall brng or attempt to bring- any 
;c1itddal or outside- influence to bear uppn any superior authr-
'ity. to further his inteBbat- ig respect f' matters pertaining  
to his service under,,the Ggveriambnte If any representation is 
received on his behalf from another person In respect of any 	) 
matter -dealt with in .t'hsgs ,- prpoeding's it will be psumed 
that.Shri.L.s S"tk&xoP#*v,  e1uza aadpw 	is are'bf such 

represontatipo and that it has been made at his jn, tance 
and action will be takon again him for violet ion of R4e  '-20 
of tbeCCS(Conduct) 'Rules 1964. - 	 -. 	- 

	

-' 	* 	 - 4, 
	- 	 - 	

•" 	 --'_' 	—' - H---- 
, 	The raceipt of' he llemora'ndum may be acknoledge  

	

Reg5,/D - - 	' 	 •" • 	 ' 	' 	- 	
.-; 

(ft.K.BSWANATHSINGH) 
 

	

(ui2der 	pensLou) 	 4- ' 
pOij Chuzaiandpur.'795128 	- 	 IM'iti(c%*, 

- 	 bt'nwr f1nteniøt f PESt tlfi)C3  
2 V.ig/Stt. 	I. 	 - , 	 ' ftpt-19Cj. 

• 	 ' 	
" 	 (1 	

. 	 I 	•.! 
to be 	' 	- 

- 

- 	.,. 	---._--__------- 



ANNEXURE 	 I 
Statent of articles of charge. framed against 

4 	Shri L 8oithnq. pAiChurachandpur SO 

ARTICLE - 

That the said Shri L Soithang while working as 
VP delivery PAJ Churachandpur SOi during the period from 
241,92 tO.184196 had :t credited a sum of Rs81j06000 
to the Govt a count being the value and commission of 
VP articles violating theprovisions of Rule-4(l) and 
103 of P&T Pinancial Hand Book Volume-I and thereby infr- 
inged the provisions of RU1e43(1)(i)&(iii) of CCS 
Conduct RuleBl 96 4 

ARTICLE II 

That during the aforesaid period and while 
working:ifl the aforesai4office the said Shri Le Soithang 
did not enter the particulars of V- P articles received 
for delivery at Churachandpur SO,' in the register of 
v.p articles received, violating the provisions of 
RU1e219(l) of P&T ManflUlVolume VI Pt-I. #  corrected 
upto 31 March1982 and thereby infringed i1"4 the provisions 
of Rulé.3(I)(i) (iii). of CCS. conduct Rule8,1964 

- 	 - 

TIcLE - 11141  

That during the aforesaid period while func" 
tioning 4n.. t4e ,a osai4..office the said Shri 	Soithang 
did not made over the value & commission of 165 
Vp articles amounting to. RB8i ,OOO only which were 
deliverôd to the addressees afer realising the value 
and commission as shown in Annexure- k & 'B'- to the 
M.O. PA under receipt violating the provisions of 
Rule-227(1) of P&T MannuIl Volume VI Pt-! corrected 
upto 31 March 1982 @  thee]y infringed the Rul.e03(l)(i) & 
(iii) of CCS Conduct Rules l964 

yY& 

Statnent oimputatiOnS of misconduct or mis-
behaviour in support ofthe- articles of chargeS :f,ramed 
against Shri LiSoitha9 	Churachandpur.  So 

TiLE 

That te said Shri IP- Soithang while Working 
as VjP delivery P.A .ChurachandpUr 4'' -CV during the period 
from 2.92 to 18li*96ralied a sum of R58lO6Oi'OO 41  
(Rupees e.tghty one thousand & sixty)only being the value 
and ccnisSion of 165 VP articles from the addressees 
of the  VP articles received at ChurachandpUr on: - different 
dates 	 . , 

Cont.th P/2;. .- 



(2) 
	 -'i- 

The said Shd. W Soithaag : instead of crediting it into 
Govt account pocketified the amount for his personal use 
Tha s*id Shri L Soithang'in his written statement dtd, 
2O41 9 admitted that lid realised .thevalue & commission 
of the VP articles delivered to the addressees but he 
had not credited the amount into GoVt accoun.t violating 

o the proirisJ.ons of Rule4(1)and 103 of F.IHB VOl'I, 
infringed theprovi$ions of Rule-3(1)(i) &(iii) 

of 5. conduct RuleS1964' 

ARTICLE 

ozi1111 .96 ad12•,1l.96 Shri,TJ, Basumatary. 
SDIPOB Churachandpur viited Churachandpur $;.' ,to find 
out the disposal of SOme VP articles received at chura- 
c . handpuro The eaid.Shri Ie. Soithang PAP ChurachandpUr • 
was absent on both dateB In his absence the SDIPOB 
churachanpur verified the VP records and found that 	p 
the particulars of VP articles whicb Were transferred 
from Regn/Parcel Branch never entered in the registers o 
VP articles, received by the said :$j  LV Soithang1 The 
said Shri Iao Seithing in his written statement 'dtd. 
201196 admitted the factr. 

- By. this act of non entering the particulars of 
vp articles in the register of VP articles received. th  
department sustained loss to the tune of Rs81 ,060/= (tJ) 
contravened the provisions' Qf Rule-219(l) of .P&'r'.Mannual 
Volume 'VI Pt"I, corrected upth 31 March,1 982 and thereby 
infringed the proVBion8  ô Rule-3(1)(i)&(iii) o.f-CCS 
condui1iBl 96 4 	 ------z- - 

• 	-' 	 'c - 	•.' 	: 	- 

ALE 4 IXI 

That durinh 1 ,forë8a1d period while 'orking 
in the aforesaid office the said Shri L. Soithang \ 
realisede value &ommisSioné th 	 f.165 VP artj.c.LeS aoua 
nting toRS81.O6OOO' f torn the addressees of the VP 
article2) The said Shri L. Soithang did not made over the 
amountWees'ed frâm t1:addre8ee8 of the VP articles ' to 
the MO. issue PA unc1er:4eceipt With the VP MOs for 
remittance to -the 'Benders of the VP'article5 The saidt.  
Shri L. Soithang, insteac of tranéferring the amount to \ 
14.0. issue Branch potified it for his private"u$e 
and thereby sustainó4.BS to the. COVt to the: 	of 
p1.O60OO as aho)JW in Annexüre "A' & "B'. The, said 
Shri. L. 'Seithang iihiB. iritten statement dtd.20413..96 am. 
itted that he realised, the amount from the addressees 
of the VP arti a butdid not .transfevred the same to 
M0' jssue. -Brah B tii'at .the.aaid Shri, Lor Soithang 
contravened the proit8!:Ôf Rule-'22,7(1) of P&T .annual 

(j.)&(iii) . 4"1 of CCS conduct RuleB','1964L 	 --..-- 	

. 

Contd P/3. 



'S.  

ANNEXURE. 

DEPcTNET üF pOSTh 

OFFiCE QE TFE LIECTOR pUSTALSE. ICES:13IPU1I7950 

REtIT ii; TO 
:(RUi o 14(5)(c) 

Mo mn N F 	r'7 I]ii_ 
0toc it Im-i'ili tha 77 

I 

WHEREAS an inri tdry under .:uie 	of thCflttal Civil 

Services (C). aS S ic it 	ëontrol and kpp.l) Ruls, 1965, 

isn0hP1flst 	

•. • •' 	- Aj 
(Mrne and 	jgntIon -f thc accusod bffiCor). 

AND 'WHEREAS t ho tndorS ign:d consicors that a PrsntiflQ 

Off icor shiuld bo :aprointcd.,t'. prc.SUflt 	buhalf 	thc 

undurs içncd t'ic' case in s Jpnr 	f thc art ides 	charge. 
- - . 	 - - - - 

	 - 

W0U,THEREFC, thounJc.rscnod in XLrC3.CU of the pouLrs 

conferred by sijb—ru1O (5) (c) f Rul 14 f th Sc'U4  rUles, 

borobvaprjims S:irif.A4U 
: 

(Name and csicptiifl it roscfltiflQ Cfficor) 

as tho pr  u s o n t Uff 

lu  

QCD'  ~-Ibft~ c S 

I 	
1 nip 9lmph.31 - 795001 

Copy to:— 	
j9 	

. 	

io'pc OQ4 

- LO . Me. 
or *' 

3• Shri4 
 

OG 
• 	cc t0r PS tal S v icos 

Maflipur Impha' - 795001 

COO 
be  true  

L ' 

p 55*. 

9,  



- 	
ANNFXI TRP 7tfl' 	- 

-N 

- I 
I 	 :. 	 /• 	. 

• 	 . 	 .. 	 :•.4 

- 	 - 	 OEPRRTMENT OF POSTS 
OrFILE OF THE DIRECT 	POSTAL SERVTLESMP1NIPUR°I1iPHAL:795OO1 

ORDER RELATING TO APPCINT 1 ENT or INJIRING AUTHLR IN 

(Ru!e 14 (2) of C C S (C0C.&0A)HuIe3 1965) 

- 	 I 	I I J ¼ 	- __• 	 .• 	 . 	 . 

Dated at TM ph,al fhe — •------- 

24j cJT 
WHEREAS an inquiry under- Rule 1 -4-  -o f t h e C entral Civil 

Services (ClassificationControland \pnea1)Ru]es. 1 55 is 

being held 	ainst 5hr.  
•' 	' ~ _-' ''

15. • 0
:   

(Nane and designation of the. Government servant) 

AND WHEREAS the, undersigned cons ider that an Inquiry 

Authority should be 000inted to inquir into the charges 

framed aainst the S 	Shr.i 	 . . 

64 
41: 	

• 	• 	0 

NOU1HEREFORE' the 	underigneci, in exercise of' the pnuors 

CDnferred.by Sub-Rule (2) ü the Sjd ule, hereby appoints 

(Name and designation of th 	nquirJng Officer) as thu 

Inquiring huthoritv t'o: innuire into., the char as fr ed 

aainst the-  said hrj 

. 	 4 4 	0 	 4 	4 	S 	S . • 	4 	4 	• •J 	. 	. 	. 	, 	 • 	4 	 4 ' 1 	4 

• 	

• 

Director Postal Services 
Ilanipur Imphl - 795001 

Cony to:- 
. Shri 	 4 	jaj 

:.:: 

' 

	

0' 	, • 	
' c.tcr Postal Services 

• • 	. 	 . 	 . 	 • . 	
' ulanipur Imphal 	795001 

	

I • 	

co 	• 	• 	 • 
.• 	 ' 	 . 	 • • 

CttttQ 
bI 

• 	 • 	 • 	• 	- 	 • 	. 	 • 	. 	 • 

	

• 	 • 	 ' 	 .. 	 • 	 : 	 , 	 • 	•.• 

• 	•• 	. 	 • 	 ,. 	 . 	 . 	 • 
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r 	

ANNEXUREd/.. 
DARTP1E1gT OF POST : INDIA # 	 FFICE OF THE SU.-DitIISIQNAL INSPECTOR(P), 

/ UkHRUL SUL.DIVISJIJN ,LfKHRUL-75 142,IYIAN IPUR 
- fl 	 - 	 - 

TO 

Shri L.Swithang, 	I 

Pestal Assistant(Under Suspensien), 
Churachandur P.O. 	- 

795128. 

ia.In q ./R_ 14/L.:Se ithang 	 Oteci, Ukhrul, 
28.1i.97. 

Su:—Inouiry under Rule 14f.the CC$(CC&A).Rules,1965 
aginst Shri L.a1thang,PA(U/S),ChurachandpurS.O.. 

Ref:_OPS, Imphal' a Order Ne.Fi1/9697 	O3ted, 24. 6.97. 

Sir, 

The undersigned ha.s 	.-aeinted as inquiry Off iàer 
.y the Directr Of  P 0 stal SriCes,L'1flipur,1mpha1 to inquire 

-into the cfiarge'~ levelleJ against You vide 80S.P.Os,Imphal's 
Memo.No.F11/9:67/Disc date.13/1.57&;.DPS, I -mphal's 
1emg.No . Fj 1/9:-97 dated 	cep-y of - the .rde- —aps in tin g 
the undersigned as Inquiry •fficr Is enclesed for your kind 
perusal an stjsfaction 1ease 

The dathearing a? .  the case has • een fixed an Nvemer, 
21 of 1997(Friay) at 11SHeuxs in the iffice of the Director 
f Postal Servicasjfi, Imphal -fir simple appearance befire the 

undersigned 	
• 	

: 

You are,therafere,horeyirected - to attend the inquiry 
a s scheduled.Yeu may take the assistance of any Central Govt. 
Servant to act-as Defence Rssistant and for this purpose you 
may send intimation to 'thc undersigned homnating any - ther 

vt. servant alingwith a reçter ,  of willingnsss if that govt. 
servant well, j  advance ao that the undersigned may - take up *c the matter fir filliw up actn.1 

Ynu are entitled to TA/DA fir attending the inquiry for 
both up and Own Jeurney and yaw may aply.f'ir JE4 TA advance the Directaref Pastel Sarvces,tv1aniur im haj 

_Lflll7, 
S40#  

SuDivjsioa1 Inspedtor(p 
- 	

-fUhrui SuI...Divisior,Ukhr 
(INjIRy OFFICER) 

'41 

Centd. .P/2. 
- 

-••' 	•-! 	 .,': 	 -- 



ANNEXURE' 
- 	 U 	 - - P- 	 - -- 

p. 	• 	 I 

S .  

• 	'. 	 - •- 

r•' 9 - - •nepartmqnttóf posts tndJ.a. 
Office of the Director Postal SerViCeS:Maflipurllmphal. 

95OO1. 

	

t'iemo• 1o, fl_i/9697/Diea 	Dat6d at Inphal the 9.1.98. 

	

- 	- 

 

ORDER .-• ,-• - 

Whereas an inquiry under Rule-i4 of -the 
CcS() R,.jl6s O  1965againzt Bhri !.a Soitheng PA, 
chu.rachand)ur has been .dered vide this office, memo 
of even No, dtd. 13/19S.'7ø 

. 	- - ---- 	-r 	ç 
whereas Shd$.A. Malat C.X. Divi.Lona1 office 

Xmphal has been appointed as presenting .ficr: vids 
this office me of wøn No. dtd. 246.97\ 

And whereas Shri M.A. P44Ai has sice'beon 
transferred and postodlas SDIPOB Arwiacha]' praesh 
Itanagar and whereaI the undaraiçjned has conlidered 
the necessity of ciagà Of Presenting officer for the 
aboY? iiiiy 

Now, ther'eiorI the  undersigned in excercise 
of the powers confertöd by Sub ru],e(2) of KUX.14 of 
the CC(CcA) aulea,. 1965, horebr appoints Shri. 
. Kajbongahi. SDXPOI. 3rd Imphal as the p ,$Ifltifl 

efficer with i m.d.tate effect in placeof Shri M.Ii. Ma].uL 
to present intu the charges framed against the said 
shri 1. Soithanq vide this of Lice memo of even NO 
rioted aiovei 

---5-.- t ; . •--- •p- 	- 	- I. 

(ALHL&tA) 
Director Po1a1 Services. 

	

• 	: 	flhp Pini Xmphal"795003s 

Copy to*- 
1, Shri B. Rajban$hi, SDXPOB, 3rd Imphal for 

information and neóessay action, The 

	

• 	c.pist .1 this office Ch/sheet memo of even 
No, 13/19.5.97 with corregenUm memo if 
evt no. dtd. 256,97 is enclosed herewith. 

24 Shri 14.A.- Mal.ai the thór. C,X. Dviaiona1 of-1 

•)

ip - 

	

	
! 	

!t!. ,cvi&1on 

. Shri 	$ithàng PA. Churachndptfr s.o.. 
(under 4wp.nsi.on) -for information. 

4. Shri $.. Hazarika. X.o/SDIPOS Ukhrul for 
- 	- infrmattn. - 	.. 
S.- vig/attaV) - 

• 	 . The SDZPOG. CcPur 	 - 
78 Spare.  

w be tIUC 	 - - 	-- 	 I 	-. •,  Copy  Cettilied 
(LMMI.UtTA) 

A4Ocatc 	. Director poøtal Services 
Menipur. DiVn, Zmphal-795001. 

F, 



/ Department of Poet:India. 
0:fic of the Director Postal servicessManipUrZImPhal. 

7950010 

proceecUncj of crlim.tnay Hearing Dtd • 29.5. 98o 

The proceedings of Preliminary hearing were taken 
up by the undersigned in the office of Director of Postal 
Services, Manipur Divn. Xmphal in my chamber on 29.5.98 
at 11,00 hrs. and the follvwing officials were present:- 

1, hri i. oithang 
Shri 

i,  Rajbangshi 
Shri i.C. RaIder 

(charged official) 
(presenting officer) 
( Inquiry,  officer) 

I have introduced myself as well as presenting 
of f.cer and charged official in the proceedings of 
preliminary haring. I explained evezything to the 
chrce3 official clearly and vividly about the case 
I asked the charged official whether he has received 

the copy of charge sheet which was issued by Shri 
R.K. lliswaflath Singh. Sr. supdt, of Post offices Manipur 
Division, Imphal vide his memo No P1..1/98.97/Di80. 
dtd. 13/19.5.97 in reply Shri. L. soithang. Charged of fic-  

Lal, admitted to have received the charge-sheet 
and to have und?rstood the charges against him fully. 

.1 asked Shri L. Soithang, Charged official 
whether hè amitted the 411 charges or not. In reply 

the charged official has categoricallY admitted all 
charges which were framed against him vide SSPOs, 
Manipur Division. Imphal. Memo No. P1-1/96-97/Disc. 
dtd. 13/19"5.97. Moreover I asked Shri L. Soithang. 
Charged official, whether he pleads him guilty or not 

In reply Shri. LO Soithang Charged official s, pleeds him 

guilty. 

Ccntd. p/2a4 04. 

€sifid to be true Copy 

Advocatc 



1 - 

., 

I asked Shri L. £othang. Charged Official 
to submit his written staternent..accordjngly he has 
sxbmjtted his wrjtten statement dtd. 29.5.98. I have 
gone through hls written statement and it is Been 
that he.. has categorically admitted all charges which 
have been £raimed against him by Sr. Supdtt of 
Post offices, Manipur Dn, Zmphal Vide Memo No. 
F1 -1/96'.97/Djc dtd. 13/19.5 9:97 

The case is therefore closed in the prel-
ruinary hearing stage 

Preaentino officer 
-. 	 - 

U 
Inquiry officer j 

ic' OFiirs 

fy 

• 	
4 C/tL' , 	p 1, -P 

ca 

tL( 

1• 	Ct 	
. 

041p ~-vv kyv, 

*4 	• 	 . - 	 . 



,. .1 • T 	 - 
Department of Post:Iriia. 

fice of .th Director posta.1erviceSMafliPUtImPhals 
795Q01,: ; 

- 	 : 
- 	. i -co - 

ii 

Fi-i/96-97/Dc 	• 	the  

It was proposed to take action aqainst $hri. L. 5otha' 

-I churacrdTcJpur .O. under Rule-i4 of CCE(CCA Ru1eS 1965 
Tl. Q .: tins 0 ice memo of even o. cltd. 13/195.97. The subStrCC 
f t-  e jniputatofl of misconduct or rnsbehaviour on whch the 

i ifl U3S proposed to be eaken is reporduced be1o: 

That the said hri L. Sottbng vñ4le working 	VI 
delivery PI'%, cnurachandpur 0 clurincj the period from 2.11.92 
) 18.11.96 realised a sum of RS.81,060.00 (Rupees e].ghty one 

CL usand & slAty)only bern t e value and commiSS.Ofl of.165 

I.P. articleL. fro the ac1c1reseeS oC the VP articles received 
at C44racnndpUrOfl different date& The said hri L. oitmnç 
isead of crediting t irto Govt. account poketifiec1the 
ii for is personal use. The said bhri L. SQitLaflcJ in 1s 

2,ten st3tertent dtd. 20.11,96 admi ed that he realised te 
v1ue & CO1ci-bSiOfl of the VP art-ides deJivered to the acidre- 

sees but he had not credited the amount into Govt. acCOUfl 

.iiolatinq the provisions of Rule-4(1) and 103 of F,H.}3. Vol-I. 
trereby infringed te provisions of Rule-3(1) (i) 	(iii) of 

5 conduct Rul9s, 1964. 

on 11.11.96 and 12.11496 Shri U. Basumatary, DUO5, 
C urac iandpur visited ccpur S.0. to find tout tne disposal ot 
5orie VP article received _ab-Churachcind 	. pU The said Sri 

L Soithang Ph, Chnrachandpur wa abent on bo.h dates. In 
aosence the DIPOs Churaci1andpUr verified the V 
ir -  kat ttic 	artUlr.. 	i4) ,rtielct u - iah ii..ro 
fr -r :rg/i wcoL t4QC1' nNct cit r 1  j thc 	 1t) 

rtic1cS rec.iV" by th 'i.i 1 	ri 	-oLt1ng, Th 	 L 
hng in hjgit.en St terctcnt dtc'. 20.11.96 admittOc,thL f 

By 	of nn cnterincj t -  e particuarsof VI 

articles in theteisr of yr articles received, tle departff2' 
sustained loss' to the tune of Rs.81,06O 	and contravened 	e1. 

3ovisins of Ru3.e-29(1) of PET'anflUal Volume V Pt-I. 
crrected upti 31 March, 1982 anc1  tnereby infringed the proVi 

s of Rule-311) L&(ii) of CC$ cfldVCt Rules, 1964 

ThatdUt1flcJ the aoresaid periOcl while ork . ric .  ib 

L.e aforesaid ofice, the said 	i Soitharig rea1i.5ei. 
and corimjSSiOfl of 1L55 VP artiC1eS aLtTouuting.tO RS. 

1,060,00 from the addresse 	die V. at1c1e$. The said 
.ot3flg did not made over te amriunt realised frOm the 
/ressees of te VP artilceS to t e 14.0. jSSUe PA under rece)-t 
th te VP 140$ for remittnoe Lo tre ender of tne VP artic]E 

said 5 ri L, &ithang, instead of transferring the amour t1. 
0 is-e 3ranchpOC3etified tt for has private use and tne - 

rc 	sustained loss to the Govt. to the tune of. Rs.81Oc
00  

m: 	 - 	bnq in 
is SoWfl in Ann cre 	& • 15a. 	L' 

j3 written st.ateu\ent cltd. 20.11.96 admie.teci tnac 

, 	 - 	. 	•.. 	
- 

.. .. ....... 

• 	.• 	--. 	 . 	- . 	....... 
A 	be irue COPY 	 - 	-. 

- 	 - 	- 
Advocate 

- 	
- 	A . 	• 	 • . 	 •.. 	._ __• 	...... 

1 

I 

I 



nç realised the amount from the addressees of the VP ariC1e5 

but did not transferred the sarre tbMO. issue Brandh. By thiT 

act the said Shri. L q  Soithang contrVefled the provisionS of 

u1e-227(1) of P&T Marinual Vol-VIp Pt ~j# thereby infringed th 

ule-3(1)(i)&(iii) of cCS conduRUleS,.19 64  

Shri L. So:itheng waS- asked to submit within i3 O days 

of the receipt of the ntemorandu a written s tatement of his 
defences The said Shi L6 soithang 	Chtirahfld?Ut' has suhrnitte 

; - i defence statement dtc3, 616e97 which runr> at •belOWl 

I have the honour to receive the-memoCandam of chargo-

sheet, the cha 	framed againstte and in this connection 
'o1d like to subnit ny explaination in the olloWifl tew par .- 

1 rticle No, Ii 
That Sir, it 1$ trueoct tui it the value and conui i I 

: So vps art.c3.es  were used for-my treatment which flow 
;fering from D iabQtie5 # 

That Sir, the amount which have been shown ti' t 1  
c oroeshect ie, RS,8106000 is quitc doubtful arid I have rv 

at I have misaLL ropfl 1 tedl so muob GoVts money. 

That Sir, in crrjriectiofl with the art.cle i'o.II 
ftc 0 

içinst me is that was working n the V branch along wtt 

ai 1  works, The work load of this branch is so heVy that I 
ld ot rIancicje the normal,works smooth3ye On the otherhand cou 

the $PN te, shi M Ibobi $ingh \(fozTner SW) }abitUt'ly 
3tterlded office very iucegularly an during his absenae I hc' L 

iork all the wOS o 5PM almost all the time and a a result, 

own work of th branon pending cay by day and at last this 

ending works beainé a headeach or me and complete indUe ti 

this is the reasofl that I could not eneed the 
particulstS 

of VP 	eived flvt nè branQhe in the VRecJi5 ter 
.a1y and at ),abt ± could ot adjuSt the amount and Oofl$.n 

the VP arti.ce, By ti e by fnyhiSlt became cietiroratirig 

da b da and due to P.or financial conditiOfl of income and 
aveing no any other sóuces completed to use GpVt. money in my 

f-oWfl teatrfleflte H  

That 5.r, with Rgf# to the above my cornpelirlg circum-

stances I had rniat.aked, vtolattflci prescribed norm o the 

:'epartrfleflt arid iwqUlC1 like to práyYO to. etefld your syrnpatil 

con derat1.ont0 xor rate.a1.l the •iapeS whiah oo'mitted 

the reason cited. above. I wc'ul.l 	o pray you again that 

due O the Covt, nv- ney may be recovered from S  
'F balanQe and whtabQUt the rmathin amo't to 	adjuSt 0 c' 

a'y k.n-y e 	vered 	om 	pay in intallrn3nt ri evor 

• to whjh at of your.1ciri5 ?hQWTL 	phall ever re.n 

crcatUl to yQhOnQW* 
yo5 

Dated at CCP'Ar . -

6th June'97, 

$othafig,
Ohpdptir 

(.t.ier 	iori) 
pritci, 

I 
"i' 
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I' 
• 	•• 

! 	: 	•, 	•.: 	•. 	. 	•-•.. 	 . 	. 

•:'• 	 1azr.ka thé)IQ.b 	
. rtj1:v7s appointed 

Inqu.rY of.ce to encu1e i1to tie charged fr&ied aga3flt 

said Shri L, Soth&9 ;unc&r .t:;iptCe memo of even o. dtc 

24.6.97. Shri 	4a1 	the then C.i O/o bivisional o,fice 

Impia1 was appointed a present).flO o ficer ,  to present tle c 

of the Discipli rYuthOtY to admjni5tratiY - 

reason, Shri t1.C. jialder tpdt of P05 imphal and Sh

Rajbafl5h 	')POS, 3rd ivtphal ur3 clgaifl appointed a 	.Q 

& 1?.0". respeCttGlY vide this oifice memo of even tro, dtd. 

	

19.2.98 arid 	128:.9 enquire into ?the caSe 
1• 	•.,_ 	... 

	

The IncjUirT:0 	er 	Ln,r 	 to the case -and.. subm 

niui 	
reprti vde P0s Imphl eter o, A_1/InCrUrY/ 1 ' 4  

/1/9198 dtd. 26.6.98 .i.th a copy rf written stameflt f c,O. 

dtd. 29.5.9di The oY o 1.0'5 report was received at 

oice On 2g69.he .wriLëfl .st-temeflt of the C.O.  

29.5.98 whiC' tias ubm3Lt3d n.th I.OS repOV runS as under 

	

I. Shtii.- 5oitii 	
,.now.Uflet suspefli0fl dc' he 

state that IhaVe oUe thrOUi 	e-c0fltt5 of the chargc2 s 

jsSUC by r. Spdt. f 1'ot offlc2 tripha1 vice memo o. 

i1-1/9697 DiSC dta. 19-.5.V7, All the charges leve1l 	açjai 

rc 	in 
 

the chiSheetS th atiç3 I, II III ae trr-e, 

adfnited all the three onargeP 	
rne I adm 

that all the 165 V.P Articles t,ore doltvered by' me and i 

value and coitUfli65ifl mufltiIcJ-t0 	
80946/ (Rupee6.eicJ 

thousand nine hundre forty jx)dnly waS used by me for m 

r.erSofll so, I U . 	t}w anouflt or-my treatment of djEIbati: 

I have n otheV 5OUtCøC for etti-fl money I am campelle t.' 

the 7oVt. imne i am read to repay the mrunt lost by me if 

	

çiVe 	e GhaflQe. like to repay. thQt &- t' 

dues of tfl 	 be ecov& from my 	balCe 

ana wherabO 	t 	emnaiflii1 amount may please be adJusted fr 

m pay in irtt1l'flt• toT 	ch act of your -3indfle 	Shoun 

- Z shall evar ,   sa/.' 
L.. -  0jthang. 

*'A, cc'ur ow u/S... 

p4d
I. have gone throUgthe whoi 	, 	 UY report 

suiutted by t-he InquiY officer and the repreSe1tti0fl sub 

rnitted by tn charged 0ffcea1. prom the report of thc? 

ln4ulrY o:fiCC and )ersoflal sttemeflt o th aacUed official 

it is proved beyond any duDt that t1O acCUSed oLicial hoe 
isaJpropr3atl the said amnounL of GoVt. moocY. He deGr'- 
fjttiflg punishment 	

uate to hi 0fthee i1efl 	ast 

case deserves and t. meet. jutfc.  . I pas the fo.oWiflg 

order 	 - 

	

- 	 - 	• 	Contd. 

.1 
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I, Shri 	1hlin,bireotor Postal 45ervices# Manipur 
Division, Imphal hereby ordcr that Jhr. LO $oith.ang Post1 

tint Churac1dndpur .O, now unur suponion be 
with dm1s3J. froM. his scrvice With irtite 	fet 

DL 
Dtc'r 'oøLal erviae 

Manipur T)jvnN Irnph79500 

- 

Lt oithàng Postal 4tnt 
• row unct: uspoion p•p t qi:4u 

2, The otmatt, ITh1 H,795001. 

3. The W(P) Calcubta though M/mphi1 H2O, 

4, Th P,f at t 	 . 

Th C.. rile of the official, 

Th Pun-ishrirt reqistet. 

7, Th Vicj/Lt,, I'V 13r 4  

8-10 Jpare, 

Director Postal Servides 
ntpur )ivn,ha1-795OO1, 



ANNEXURE I. 
Dated Churahandpu 

/ 	 $th Sept.199. 

,T0 	 I  
1 	The Post Master General.. .:. ° 

.E. Circl, Shil].ong. 	
I (Thru the Pirector of PostaI$ervjces, 	i 

Manipur, Imphal ). 	... 

pp1icant/ prel1ent: 	Mr. L.S,jthanc s/o (L)Otzapof D,Phai_ 
lien village è/p TUbongHQ, PI.0.&P.S. 
Churachandpur, M:jpü. (former P.A. of 
Churachnpur Pst Office. 

Stibject: 	 IN the matte of .appei against the dis- 
tiissal order asséd by the irector of 
Postal Services; •Manlpur L'ivn. Tmphal 
under No.FI.I/96_97/1)18c. dated 21,7.98. 

bst respectfully she%ëth: 

That, the etit1oner/Applt.was serving 
to the to st of Post a). s St • as aprointed by the 03 nce med appol n-
tinc authority being one of the candidate for seeking ápçointrrent 
to the said post on 30.10.1981 and since then I had performed 
rrry duty as assigred to me by my superior officer without ar.y ad... 
verse remarks against my service. 

That, however, ill luck would have it 
I have been dtnissed from service by Director of postal service 
Manirur Divn. Imp*tal vide order No.mentioned in above subject 	-• 

on the gtound of ,m1ssapropr1atioñ of v.P.*rtic).es airçunting to 

Rs.e1.060/- only,.: 
- 	That, at the time of investigation into 

the case, as fefir psychological influence ,being bad heIth by 
that time hd confessed that T did wrong against the cioverrment 
before the inbestjgptjon tecm, 

ccntd.neXt pnce2 p1. 

W 

w be 	 A -. . 	.. 

• 	
• 	 . - 	 . 	. 	 . 	 . 	 . 	- 

ate 

- 	
-. 	 ....•--- 	 -.-. 	

. 
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That, before pas•s-ing -the find gs/o +s- ginst-th-
correct p cdure.s.a.s- co ntempIt-ed : j n the- 
( CCA)Rules, 1965 was not observ-ed-prO.peT.1 	(Ste Swmj':s h:andb page 221). ook 

Th at, 1)j smi sal order awarded -to me -at pre sent case 9munt 
to me irreGiir ar.djl1ei to someexte-n 

That, anyhow, 1 also edird.tted the- mi-'sppropri atio-n of some amour of vV err.icles yhile n.servj -ce ir y staernent fur.. 
ished to Ecuiry Officer Mr. U.Basunatarj,Irp0 	-urcbandpr with recuesi: for takjno nece -sspry action to continue- --service 

by mekjr r€c)very of ar1unts )iie agaln . st..me,  from mo-nthly sala-ies, GF and other Pyab1e Ou-nt.s in my favour. 

That, £;iflce--th-e -revi.wi-na ';authorty-: - j.d be thea.ppl.i ate utho r .ty, th 	revj 
PerLZSal and ccepnce. lso- 
/2/7 2-Disc 	ated 2.8. 1973 (page 66 of CCSkCCA-) Rui -s, 1965. 

In the a-bc. rcusmtancs, I, therèfore--ruet you 3d. ridi y to look into,th 
necess?ry action for aecepance to rvjew-  thè- 	fls-of dated 2147.98 under-  refere -ce ro t- e d7  in ve• SO: 't.h:t I:en continue my service On a -compassiona --g.ro.una. Lost of job is lost of life is also a point to -be con-sidere-dn-hunjt ri an crour As it is the first time of offence committed by me your kir *rdon is alsp feques'c 

to be considered. 	 Yours :fatthf1y. 

( 	 • Dated, Chur 	 L.Soith-ar-gh fldpUr 	
Cbu.rh.arir S.P .0 •, now urder -d.1sw_1 rrom servce 

a/p Tuibongçj.. Churachanapur. 

. . . . ( 0 ) . . • . • 



1'.. 	ANNEXURE .J- 
DEPARTMENT OF POSTS 

OFFiCE OF THE POSTMASTER GENERAL, N.E. REGiON, SHILLONG 

N().S'i'AVF/109-MISCI7/98 	 Dated at Shillong, the 27.02.2001. 

'this is regarding appeal dated 6.9.98 of Shri L. Soithang, Ex-P.A., 
(Thurachandpur against the order of punishment of dismissal from service iSSUed under 
DPS, I in phal's Menlo No.FI-1J96-97IDIsc. dated 21.7.98. 

The case in brief is that Shri' Soithang' while was working as VP Delivery 

clerk at Churachandpur S.O. from 2.11.92 to 18.11.96 realised value and commission of as 
many as 165 VP articles counting Rs.81,060/- from the addressees of the articles on 
(hflerent dates but did not credit the same to Govt. account. Therefore, charge-sheet under 
Rule-14 of C.C.S. (CA) Rules, 1965 was issued against him under SSPOs, Imphal's Menlo 
No.17I-1/96-97IDisC. dated 13/19-5-97. The following were the charges framed against him. 

That said Shri L. Soithang while working as VP delivery P.A., 
Churachandpur during the period from 2.11.92 to 18.11.96 had not credited 
a sum of Rs.81,060/- to Govt. account being the value and commission of VP 
articles violating the provision of Rule 41) and 103 of Financial Hand Book 
VoLI and thereby infringed the provision of Rule 3(II&(iii) of C.C.S. 
(Conduct) Ruled, 1964. 

That during the aforesaid period and while working in the aforesaid office .... the saidShk1 L Soithaighnot enter;the -particulars oLVParticles received 
for delivery at Churachandpur S.O. in the register of VP articles received 
violating the provisions of Rule 219I'c,fP&T Man. Vol. VI Part-I corrected 
upto 31.3.82 and thereby infringed the provisions of Rule 3I)(1.)(11I) of 
C.C.S. (Conduct) Rules, 1964. , 

iii. 	That during the aforesaid period while functioning in the aforesaid office the 
said ShriL. Soithang did not,iiake óvér the value &'commnission of 165 VP 
articles, amounting to Rs.81,060/-only which were, delivcr'ed to the addressees 
after realising thevalOe and commission as shown at annexure A&B to the 
MO>PA under receipt violating. the', provisions of Rule 227(I) of P&T Man, 
Vol. VI PU corrected uptO 31.3. 1982, thereby infringed the Rule 3(1)ffl&(iii) 
of C.C;S. (CCA) rules, 1965. .. 

Soithang in his defence statement dated 6.6.97 admitted to have utilised the day to day 
collection of value and commission of VP articles delivered by him for his personal 
treatment. He however expressed doubt about the correctness of total amount which was 
arrived at Rs.81,060/- but could not say as to what should be the amount according to his 
own opinion. On completion of the inquiry into the case- DPS, Imphal found him guilty of 
misappropriation of Govt. money and imposed a punishment of dismissal fromeijce 
under his Memo No.FI-I/96-97fDisc. dated 21.7.2001. Hence this appeal. 

- 	/ 

Cstt,ifiedto be true Copy 

Advocate 



Shri Soithang in his appeal dated 6.9.2001 prayed for exoneration and 
reinstatement in service offering that the amount misappropriated may be recovered from 
his dues from the Department The following are the main points he put forward in 
support of his appeal. 

That at the time of investigation he cOnfessed that he did the wrong out of 
fear psychological influence and being of bad health. 

That irregular attendance of the Supervisor i.e. SPM and his negligence in 
checking of VP register etc. for about a year were responsible to lead him to 
commit the irregularities. 
That he was doubtful about the total amount which was arrived at 
Rs.81,060I as the records were beyond his assessment. In his opinion, had 
the SPM carried out regular checks this, situation would not have arisen. 

Lastly he stated that his dwelling house and properties were gutted in tire 
during ethnic violence during 1997 making his family homeless. In addition 
to this, his ill health is another cause of anxiety of his family. He, therefore, 
prayed for re-instatement in service on exoneration from the charges and 
offered recovery of the loss from the amounts payable to him. 

I have gone through the appeal thoroughly and considered the points raised 
by the appellant. My observation on the points raisedby the appellant is as follows 

i. 	Although he stated that he admitted the misappropriation on fear and due to 
his bad health he could not furnish any evidence that he did not actually 
misappropriate theniOuiL 4  

His argument that the negligence of ,  Supervisor in checking the VP abstract., 
etc,, was the reason for misappropriation cannot be accepted. Non-checking 
may lead to commission of some mistakes but not misappropriation. It was 
his duty to credit the amountwhatever he realised from the addressees on,., 
delivery of the VP articles. Even if it is agreed that due to pressure of work 
he could not maintain the proper records on some occasiOh, he could deposit 
the money collected as UCR. 

iii, 	Regarding his doubt about correctness of the amount of misappropriation, it 
is hypothetical only. The amount has beeñ arrived  at based on the records. 
He had every opportunity to verify it with reference to the records and 
remove his doubt Moreover he did not deny that he committed the 
misappropriation. 

iv. 	The loss of his property in fire and his ill health etc. are extenuating reasons 
and these cannot be the justification for misappropriation of Govt. money. 

2 

S 

I 

I 
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In view of this, I do not find any reason to change the punishment awai ded 
to the appellant by the disciplinary authority under DPS, Imphal's Memo No FI-1i96- 
97/Dtsc dated 21 7 98 

/a/ ~p 661 
(ZASANGA) 

Postmaster General, 
N.E. Region, Shillong-793 001. 

\/Shri L. Soithang 
Ex. Postal Assistant 
C!O DPS, !\ianipur Division, - 

Tm ph al 

Copy to:- 

1-2. 	The Director Postal. Services, Manipur Division, Imphal. 

3. 	Office copy. 



ANN EX!JRE 	-__ 

I  DEPARTMENT OF POSTS 
OFFICE OF T}FCFHEF POSTMASTERGEi1FRAI:N.E.CIRCLE:SHTTJ.ONG 

• 	: 

No. DPS(HQ)/Misc/200 1 	 Dated Shillong, the 11-4-2001 

To 

Shri L. Saithang, 
Ex-P.A., Churachandpur SO, 
Phailian village, 
C/O the Sub Postmaster, 
Churachandpur S.O., 
Man ipur. 

Your letter No. nil dated 24-2001 addressed to Shri Zasanga., 
Postmaster General was received and processed by me as the officer has already 
retired from service. 

In this connection, I would .like to tell you that the said PMG has 
upheld your punishment of dismissal For appeal and review, you thay addiess the 
Member (P) of PQa1 Directorate, New Delhi is hidesires. 

•i. 	

-- 

(LAL LUNA) 
Director of Postal Services. 

-.. •.--.---••--.•.,... - .-.•-. .---.-..- • . - 	 ...................• •. 	
- I 

e ti%t COP') 
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ke 

Tøz 
The Member (P). 
Postal directorate,' 
Government of India 1  
NEW D ELHI'1, 

PetitionerAp 	Mr. . L.Seithang 8/0 (L)Stpao of D.Phailien 

vi1lag, P.O.& P.S. Churachanfipurs7951,2, 
Churachandpur Dist 0  Manipur state. 
and;EX0P.A.ChUraChafldpur Post office. 

er 
ti 

In:the matter of an a ppeai 'against 

the orderpássedby Direct•r of 

?osta. servce. Imphal, Manipur - 

üñdàr No 0FI,I./96/97-DeScn4 dated 
214499! 0thereby dismissed Mr. 

L.Seithang s/c -(L) Stpa• ,Ex-P.s - 

tal' Assistant 4" 'churachandpur Post 
Office., Manipur from HIS SERVICE. 

.. N!, 

In the matter ofrnodification of 

the extrimist penalty cf dismissal 

froms ervice thus imposed upon the 
Appellantto thatof a minor or 
lessheinous penalty providing him 

the previlege ofgetting reenst- 

ate to his former post with pro- 
of his pasts ervice for th 

the purpose of pension. 
Craved for. 

I 
Amount wfStazp 

Recelved "a Regis 

Most respectfully sheweth:- 

1 1 	That, the Appellant was serving to the p•st of 

Postal Assistant at churachandpur Post office as appointed 
by the concerned Authority ,  being one of the candidate for 
seeking appointmet to the post of POSTAL ASST, on 30-10-11 
and since then I had performed my duty asassigned to me by 
my superior officer without an? adverse remarks against my 
service. 

That, however, ill luck would have it I have been 

SIP 	~~dismis_sed from service, by Director of Pátal .service.Imphal 9  

IWO ,J)ç.J" 	P Manipur vide order mentioned in a bove sb5ect on the qround 

of misappropriation of "V.?.articles amounting to Rs. ei, O6O 

only. 
A Xerox copy of the dismissal order 
N6.FI.I/96-97DSCfl. dated 21.7.9 

.---.-_s enclosed herewith as Annex 0"A, 
- . 



- r 

f ' 	•'; 

'' -- 

That, at the time of investigation into the case by 

the authorised Officer of Postal directorate 0  Imphal,Mani-
pur fear psychological influence • being in bad health 

by that time had confessed that I did wrong against the 

government before the Investigating team. 

That, sometimes due to the irregular routine checking 

by my superior officer(s) (Postmaster) viz: V 0 ?.abstract on 
the daily transaction register records etc. by the said S.P.._ 

H. my duti as assigned to me sometimes cussed irregular & 

neglizance in the proper counting of V.P.articles values on 

my part. 

5 0 	That, the appellant worked in the V.P.Counter of the 

same post office since 1992 to 196 i.e.5 years, Why the 

controlling officer concern allowed him (Appit.) for hand-

ling v.p.ranch for a term of 5 years. The S.?.M,,S.D.I.P.O. 

and DP.S. did, not check the v.p,branch 'from February, 16 t 

to November,1996 i.e.10 months. Such irregular routine chec-

king of v,p.articles also amounts to violation of postal 

Rules. 

6 9 	That1 :overand above, the irregular attendance of 

S.P.M. and his negliaance in checking of V.P.articles for r 

almost of one year and the heavy loaded to me in picking up 

even the duty of SPM also bec.me one of the facttor that 

leads irregularity on my part in proper counting of V.P. 

values to effect my service. Toadd further, my bad health 

(di.abetis) also affected for proper discharge of my duty 

at that time which sometimes failed for proper and regular 

entry of V.p.articles and values for the last one year. 

In the other hand the S.P.M. also failed to put his signa-

ture on the records and also.d id not check up v.P.articles 

(cowter) for the last one year. For all these reasons I 

have been blamed for misappropriation of V.P.article-values 

to the tune of R. 1.060/- only, by the postal directo-

rate. And hence I have been placed service dismissal by 

the postal directorate. Imphal, Manipur. 

7 1 	That, there is a cey of doubt that the V.P,ar- 

des to the tune of Rs.81,060/-Ofl ly has been recorded be-

yond my assessment. Thig &lleqd emount cannot be trøated 

trne and correct, as the root of ellegeatien levted agaf- 

nist cofjtd ,-;&-vn ,,-wrtpage. - 

ff +_ '_ •  . .. 
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If regular routine checking on the working of V.P 0 counter 
was conducted regularly such irregularity also coned net be 

happened so far and I will also not face such situation to 

affect even my service. Why the SPM of other my superior offi-

cer(s) were failed to perform such important routine checking 

duty. There was no routine checking within the span of one 

year from my superior orcontrolling officer. 

8 0 	That, during deposition of my statement before the 

Investigating officer or E9uiry officer Into the j1!QItiGfl, 

have also made a request to the 1.0. that I will make totèl 

recovery of the alleged misappropriated amount from my pays 

B.A of other payable amount to me from my accounts to the Go-

vernment, but the concerned Investigating officer has a deaf 

ear to my request. I further appesi to him to drop from further 

proc.edinge against the charge livelled against me on the plea 
that it was my first mistake orwroug committed against the govt 

while inservice and misappropriation of V.P.article-values as 
alleged against me was not my intention or my pxu pose but ill 

lk would have it such irregularity has been caused in the 

mainateñance of V.p.articles- values on my part to s ome extant. 

	

9. 	That, all the charges framed against me by E.O /1.0. 

were admitted by me in force by fearsof torture or suffering 

as I have never faced such offence in my life. The written 
statement of Co* •  dt. 22-5.98 by L..efthng Was misguided by 

the Inquiry officer. 

	

10 0 	That, on 11-11-96 and 12- 1 1-96 shri. U,fiasumitra 
SBI..S,ChurachafldpUr visited during the absence of V.P.P.A* 

on borth dates the P.A.(V.P.) was on leave. And such I, 

hri. L.Seithang did not knows the articles and V.P.vouchers 
ehen otjer documents were scattered • I did not see the 

seized articles and vohers. Itw as beyond my knowledge 

and assessment. As it waS during my absence I knew nothing 

about this concern. All the statements and representation. 

submitted to the .i.P.S. were misguided by the Enquiry officer 

and presentinQ officer, SIP • Clieckina was done during my 
absence. Hence the dismissal f rep s ervice imp'sed upon me 

is unjustifiable • improper and irregular and I strongly 

denied the charges. 	
contd.on pa.t.,4  - 
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11. 	That, a rpresenation regardingt, dismissal of 

service revIeW was made to the D.P.S. Imphal, but a co-
mmunicationwas received from Superintendent of Post office, 

Impha 1 , Manipur that review petition should be submitted 

to the P.M.G. Shillong N.E, clrcle,Meghalaya state within 
45 days from the date 6E dismissal. The said representa-

tionwas submitted to the Post Master Generül PMG). on 
6-9-98 where a commuhicatlon was received from his office 

in the mont4i of P.ebruary,2001. It was communicated that 

the. P.M.G. N.E. circle could not be in a position to . 

change punishment.. so awarded to me. Again, a second re-

presentation was submitted in the month. of Mayh,  2001 

to the Director, of 'postal.... service,Shiflong. who informed 

that.such Review petitioi,(appeal should be submitted to 

the H.on'ble Member, ..(p) of poal director 1te,New Delhi 

under No.DPS(HQ)/Misc/2001 dated .11/4/01..(enclosed xec 
-copies for reference). . 	. 	. . 

That to' add further the postal rules does not-

Qllov for handling one branch not more than 6 months. 

	

12 	 That, the appellant worked in the V.P.counter 

of thes ame post office since 1992 to 1996 ±i.i.e. 5 
years. Why the controlling officer concern 4,11owed him 

(Appit.) for'hadlipg V.P..bránch for ,  atern of 5yCars. 

The S.P.M. S.D.I.P.G. amd D.P.S. id. not check the 

V.P. branch from Feb.1996 to Nov.1996 i.e. 10 months. 

It also amounts to violation of post office rules. 

IN the above mentioned circumstances it is, 

therefore request that the respectable Sir 

be kind' enough to look into this appeal -re- 

presentation and please entertain it for fur- 

ther cympathetic consideration against ,the im-

pugned order passed by theDirector of Postal 
service. Xmphal, Manlp.ur arid pleae set aside 
thesaid ordr or to modify the major punish-

ment.of service dismissal into less or minor, 

penalty which is found proper apd adequate 

according tothe nature of the cSe for ends 

of justice. 	r 

Yours fithfu1iy. 

(L.Seithang 

q.• I 

Dated 1 2/512 0.01. 
D.phajlten vill: 



-34 ANNEXURE 

- 	.. 	 Dated, Churachandpur, 

SthFeb, 2004. 

TO 
The Vember (P), 
Postal Directorate, 
Government of. India, 
New Delhi—i. 

Suh: 	In the matter of aooeal against the dismissal order 

passd by the Director of Postal Services, Mani"ur 
division. IrnohalM under FI.1/96-97/Disc. dated 21.7.98. 

Sir, 
I have the honour remind your honour to refer the appeal 

oettti.on: fiLed by my.husband Mr. Seithanc Ex. P.A, Churachandpur 

nost offtcó, .Maniputdated 16.5.2001 with for your kind reference 

IN this connection, I therefore request you kindly to 
look into the long mom pendino case of my husband stated 
thereon and the grievance face by his wretched fanily. 
tjeto his -'ad health and in weaker state of life, there 

is no any possibility means and ways to get daily bread, 

our. grievance is beyond 	 expression, as you. 
are aware better the family life conditions of his family 
when he is not service, we are to die of starvation 'ni*w 

unlOs your kind nersonal attention is paid to the part- 

icular,  case. 

YOUR KIND LENIENCE IN DISSAL OF THIS CASE IS 
HIGHLY SCLICIIED ON RJMANITARIAN GBOUND. 

Hope to communicate the matter which is resting 
with your office at an early date. 

Enc:: as above 
Yours faithfully, 

I] 
u 	 . 	. 	( Ms. Khol nu M' sao) 

c. 4\ 	 W/O L. Seithanc M' sao 
Ex. PA, Chuxachandour 

Pest Officb. 



ANNEXUREa j\j 
k)t 

IN THE COURT OF THE GHIEIF JUDICIAL MAGISTRATE, CHUPCHI\NDPUR. 
MiNIPUR 

Cril,Misc, Case No. 810 of 2003 
Ref - F,I R Jo. 69( 3) 1997 of CCP PS 1  

• 	 U / S. 420/409 i . ,c. 

I he StateoffliPUr. 

Shri. L,.Soithang 47 yrs s/o late. Otpao of 
P hailian V ill,  C hurachandpur serving P ostal 
Asstt of Churachandpur Sub- PostOffice. 

A ccused. 

CERTIFY TO BEThUE COPY; Oh D E R DATEA) 6-11-2003. -- 

This is a finaireport u/s 173Cr.P.0  filedby thel.O. 
in connection with the case. Perused the materials on re-
cord. Register it as Cril,Misc,Case. 

Issue notice to the Complaint or informant. 
Fix on 14-11-2003 for consideration of the FinaiReport. 
Inform theLd. AJP. and D /A is to take step intime. 

/ 

- - - I 
ti 

txu.. 	ct 

Sd/,Ch. Brajachand5ingh, 
Chief J udicial Magistrate ,C hurachandpur 

Manipur. 

cont- 

CT' 



CERTIFY TO BE TRUE COPY ORDER PASED ON DATED 14..11-2003 

1RQ 

- -- - 

1• 
	 ANNEXURE 

I he complainant, informant as well as the L  d. A? •P are 

present. The complainant, informant orally pray submit that 
he has no objection in accepting the Final Report. 

Perused the.FinalReport. Th, report states that 

the case has been returned in F inál-R.eport on insufficiency 
of evidence. The report is considered in the light of other 

materials before me and I, can not see any reason to 

disallow the same. Hence, the Final Report is accepted. 

Accordingly the accused is discharge from the case and his 

bond and surety bond are cancelled. The se ;ized articles, if 

any, be confiscated to the State. The proceeding of the case 

is hereby closed. 
innounced in the open court. 

Sd/ Oh. Brajachand Singh. 
Chief Judicial Magjstrate,'thurachand 

°ur,  r • Manipur. 
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